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PRADtP KUMPR BOSE, 

son 0 
late 3itehdra Kutnar Bose 

Inc at 131, ,arat Pally, 

BanSdI5-, Ko1kat 	700 obi. 

- 	a41
...Applipant- 

Versus - 

\ 

1. UntOfl of India, 

service thrOU the Gefle 1  r .  

Manager, 	
Rai1'1aY, 

Garden Reach Roa, 

Kolkata- 700 043. 

2. The 

RaiiViaY, GoVerflT1 
MtniStrY of'  

of India, Rat]. Bhalafl, Nev1 Dell 

110001.  

3, The Chairman, 
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RailwaY Board, Ministry of Railway, 

GoverrtTeflt of Thdia, Rail Bhabafl, 

New Deihil00l! 

	

s 

The Senior. DIvisional 	
ial 

 K1araPUr DiVi5t0T South 

Eastern Railway, Post, 
Off tc 

Xh aragpU', Dist10t Pascht MedtfltP 

PIN-721301. 

5. The Divisional Rt1Y Mane(T) 

d 	
South Eastern RatlV4Y, 1aapur 

Division, 
D.R.M• 3iflg Post 

Office- 	
agpUr, Oistrit 

Paschtm MódtniPUr, PIN7213' 

6. The Placement Comlftitte0, 

'ice through th G'et1t0 Divisional 

Comm. 	
anageD, South:.Easte 

Railway, PSt Qfftce KharagPur 

District - Paschtm MGdintPa , 

• 	• 	PtN-721301 	• 



0 

3 

O s 

.7. Mr. S..Marandi, 

Senior Commercial Supervisor ; 

8. Mr. A.K.Iandekar, 

Senior Commercial Supervisor 

- All 
70 

and 8 office at 	a1jrnar  

tation, South Eastern RaIlway, 

Post Office- hallmar, Distri&i: 

Howrah, pIN_it/ubi 

. , 	
0 
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No. O.A. 350/01323/2017 
	 Date of order: 22.9.2017 

Present: Hon'ble Mr.A.K. Pattnaik, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

For the Applicant 
	

Mr. P. Guria, Counsel 

For the Respondents 
	

None 

ORDER(Oral) 

A.K. Pattnaik, Judicial Member: 

Heard Mr. P. Guria, Ld. Counsel for the applicant. 
:u 1. 

2. 	This OA has been filed by Mr. Pradip Kumar Bose challenging 

impugned posting, order of transfer of 12 (Twelve) employees along with the 

applicant where the applicant is in the verge of hi.s retirement i.e. his date of 

superannuation is 31 8 2019 and he has less than two years to retire for 

rvic'e.He also alleges that those persons who are longest stayees Ill the 

present place f poting have not been transferred, whereas he has been 

transferred. This:O'.A. has been filed praying for the following reliefs 

'1) 	Issue a direction upon the concerned respondents, each one of 
them their men, agents, subordinates to forthwith stay the operation 
of transfer of the applicant being SI. No. 3 of Posting order on transfer 
dated 29.5.2017 being Posting order No. SERIP-KGP/EC1235/1ICorn. 
Clerk/66/201 7. 
II) 	Issue an order directing the respondents, each one of them their 
men, agents, subordinates to certify and transmit to this Hon'ble 
Tribunal relevant documents pertaining to the present case so that. 
conscionable justice may be administered by directing them to 
forthwith stay the transfer of the applicant from Shalimar SHM (G) to 
GGTA (BO). 
Ill) 	Costs of and/or incidental to this application to be borne by the 
respondent. 
IV) 	Such further and/or other order or orders be passed and/or 
direction or directions be given, as to this Hon'ble Tribunal may deem 
fit and proper." 

3 	The facts in a nut shell as per Mr. Guria, Ld. Counsel for theapliçn 

are that the applicant joined the post of Goods Guard at Shalimr on 

30.9.1982. On 1.10.1982 he was transferred from Shalimar to'S.antraa:chi. 

\ 
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Thereafter he was transferred from Santragachi to Dasnagar on...9:2..l9. 

He was against transferred on 1.10.1983 from basnagar to Shaliiar.P 

21.9.2005 he was transferred from Shalimar to Bagnan. On 10.2.2010he 

was transferred from Bagnan to Shalimar. On 29.5.2017 another transfer 

order 	was 	issued transferring 	him 	from Shalimar. He 	preferred 	a 

representation dated 8.9.2017, which is s'till pending consideration, 

4. 	Mr. Curia, Ld. Counsel for the applicant submitted that the grievance 

of the applicant would be more or less addressed if a specific order is 

passed by directing he concerned authority i.e. respondent No. 4 to 

dispose of the representation dated 8 9 2017 within a specific time frame 

5 	Therefore, we dispose of this 0 A by directing the respondent No 4 

that, if any üh re Crtätion as laimed by the applicant has been 

preferred on 8 9 2017 and the same is still pending consideration then the 

samema be considered and diposed of within a period of four'weekS 

frOm'the date of receipt of this order. 

6. 	Though we have not entered into the merits of the case still then we 

hope and trust that after such consideration if the applicant's grievance is: 

found to be genuine then expeditious steps may be taken by the .concern ed 

repofldent No. 4 within a further period of 6 weeks from the date of suCh. 

consideration to extend the benefits to the applicant. However, if in the 

meantime the said representation stated to have been preferred on 

8.9.2017 has already been disposed of then the result thereof be 

communicated to the applicant within a period of 2 weeks from
. the'dtë of 

receipt of a copy of this order. 

7. 	With the aforesaid observation and direction, the O.A. is disposed 

of. 

8. 	' As prayed for by Mr. Guria, Ld. Counsel a copy of this order along 
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with paper .bok be fränsmitted to the respondent No. 4 by speed post for 

whi6h Mr. curia undertakes to deposit necessary cost in the Registry by the 

next week. 	 . 

9. 	Status quo as on date so far as the applicant's continuari.ce:ifl hi. 

present place of posting will be maintained till the representatiOfl is 

considered and disposed of and the result thereof communicated to the 

applicant. 	. 

/ / 
(Dr. Nandita Chatterjee) 
Administrative MEmber 

(A(ittnái k) 
JudiciälMenber 

sP 


